
FORM G 
 

INVITATION FOR EXPRESSION OF INTEREST FOR  
VIVAAN MULTISTRUCTURES LIMITED OPERATING IN CONSTRUCTION 

INDUSTRY AT NASHIK, MAHARASHTRA 
 

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency 
Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along 
with PAN/ CIN/ LLP No. 

Vivaan Multistructures Limited 
(formerly known as Vivaan Multistructure 
Private Limited) 
CIN: U45309MH2018PLC315169 

2. Address of the registered office  Office No.14, Suyojit Modern Point, CTS S 
No. 6765, 6766, 6767,6768, Opp. Police 
Parade Ground, Sharanpur Road, Nashik – 
422 002. 

3. URL of website Corporate Debtor does not have a website. 

4. Details of place where majority of 
fixed assets are located 

Details not available. 

5. Installed capacity of main products/ 
services 

Can be sought by sending request to Interim 
Resolution Professional at: 
cirp.vivaan@outlook.com 

6. Quantity and value of main products/ 
services sold in last financial year 

Rs. 15,79,09,320.52 as per the Balance Sheet 
for the year ended 31/03/2021. 

7. Number of employees/ workmen Details not available. 

8. Further details including last 
available financial statements (with 
schedules) of two years, lists of 
creditors, relevant dates for 
subsequent events of the process are 
available at: 

Can be sought by sending request to Interim 
Resolution Professional at: 
cirp.vivaan@outlook.com 

9. Eligibility for resolution applicants 
under section 25(2)(h) of the Code is 
available at: 

Can be sought by sending request to Interim 
Resolution Professional at: 
cirp.vivaan@outlook.com 

10. Last  date  for receipt of  expression  of  
interest 

03/05/2024 

11. Date of issue of provisional list of 
prospective resolution applicants 

13/05/2024 

12. Last date for submission of 
objections to provisional list 

18/05/2024 



13. Date of issue of final list of 
prospective resolution applicants 

28/05/2024 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants 

02/06/2024 

15. Last date of submission of resolution 
plans 

02/07/2024 

16. Process email id to submit EOI  cirp.vivaan@outlook.com 

 
 
 

Sd/- 
CMA Harshad Deshpande 

Interim Resolution Professional of Vivaan Multistructures Limited 
IBBI/IPA-001/IP-P-00166/2017-18/10335 

            AFA No.: AA1/10335/02/211224/106686 (valid till: 21/12/2024) 
Reg. Address: 403, Kumar Millennium, Shivatirtha Nagar Kaman, 

 Opp. Krishna Hospital, Paud Road, Kothrud, Pune – 411 038 
Reg. Email ID: harshad_de@hotmail.com 

Process Mail Id: cirp.vivaan@outlook.com  
 Place and Date: Pune 18/04/2024 
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Rameshwar Media

Members are hereby informed that pursuant to the provisions of Section 108 and 110, and other
applicable provisions of the Companies Act, 2013, as amended (the “Act”), read together with the
Companies (Management and Administration) Rules, 2014, as amended (the “Management Rules”),
General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May
5, 2020, 22/2020 dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December
31, 2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8 , 2021, 3/2022 dated May 5, 2022,
11/2022 dated December 28, 2022, and 09/2023 dated September 25, 2023, issued by the Ministry
of Corporate Affairs, Government of India (the “MCA Circulars”), Secretarial Standard on General
Meetings issued by the Institute of Company Secretaries of India, Regulation 44 of the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015,
as amended (the “LODR Regulations”) and any other applicable law, rules and regulations (including
any statutory modification(s) or re-enactment(s) thereof, for the time being in force), the approval of
members of Uravi T and Wedge Lamps Limited (the “Company’) is sought for the following special
resolutions by way of remote e-voting (“e-voting”) process:-

Sr. No. Description of Special Resolution
1. Issuance of Equity Share warrants on Preferential Basis.

Pursuant to the MCA circulars, the Company has completed the dispatch of electronic copies of the
Postal Ballot Notice along with the explanatory statement on Wednesday, April 17, 2024, through
electronic mode to those Members whose email addresses are registered with the Company /
depository participant(s) as on Friday, April 12, 2024 (“Cut-off Date’).
The said Notice is also available on the website of the Company: https://www.uravilamps.com/
index.html, the relevant section of the website of BSE Limited (“BSE”): http://www.bseindia.com and
National Stock Exchange of India Limited (“NSE”): http://www.nseindia.com and on the website of
National Securities Depository Limited (“NSDL”): http://www.evoting.nsdl.com.
In accordance with the provisions of the MCA circulars, Members can vote only through e-voting
process. The voting rights of the Members shall be reckoned on the basis of the equity shares of the
Company held by them as on the Cut-off Date. Any person who is not a shareholder of the Company as
on the Cut-off Date shall treat the Postal Ballot Notice for information purposes only.
The Company has engaged the services of National Securities Depository Limited (“NSDL”) for the
purpose of providing e-voting facility to all its members. The e-voting facility will be available during
the following period:

Commencement of e-voting period 9.00 a. m. IST on Thursday, April 18, 2024

Conclusion of e-voting period 5.00 p. m. IST on Friday, May 17, 2024

Cut-off date for eligibility to vote Friday, April 12, 2024
The remote e-voting shall be disabled by NSDL after the aforesaid date and time for voting and once
the vote on a resolution is cast by member, the member shall not be allowed to change it subsequently.
Members who have not updated their e-mail address are requested to register the same in respect of
shares held by them in electronic form with the Depository through their Depository participant and in
respect of shares held in physical form by writing to Company’s Registrar and Share Transfer Agent,
Bigshare Services Pvt Ltd., Office No S6-2, 6th Floor, Pinnacle Business Park, Next to Ahura Centre,
Mahakali Caves Road, Andheri (East), Mumbai-400 093, Email ID :- prasadm@bigshareonline.com
The Board has appointed Mr. Saurabh Agarwal (Certificate of Practice No. 20907) and failing him
Mr. Omkar Dindorkar (COP No. 24580) partners of M/s. MMJB & Associates, Practicing Company
Secretaries Firm as scrutinizer (“Scrutinizer”) for conducting the e-voting process in a fair and
transparent manner.
The Scrutinizer will submit his report to the Chairman or any other person authorized by the Chairman
after the days from the completion of scrutiny of the e-voting, and the result will be announced within
two working conclusion of e-voting i. e. 5.00 p. m. IST on Tuesday, May 21, 2024, and will also be
displayed on the Company’s website (https://www.uravilamps.com/index.html) and on the website
of NSDL (https://www.evoting.nsdl.com), and communicated to the stock exchanges, depository,
registrar and share transfer agent.
For any queries or grievances pertaining to e-voting, shareholders are requested to contact
Prasad Madiwale, Deputy General Manager, Bigshare Services Pvt. Ltd., Office No. S6-2, 6th Floor,
Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road, Andheri (East), Mumbai-
400 093, Email Id :- prasadm@bigshareonline.com, Contact No:- 022-62638200. Shareholders
can also contact, Sanjeev Yadav, Assistant manager National Securities Depository Limited, 4th Floor,
A Wing, Trade World, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai-400 013,
India, contact details : evoting@nsdl.com. Contact No. 022-4886 7000 and 022-2499 7000:

NSDL Contact :
Email id : evoting@nsdl.co.in
Tel. No. : 1800 1020 990

Uravi T and Wedge Lamps Limited
Contact Person : Mr. Niraj Damji Gada, Managing Director
•Email id : info@uravilamps.com •Tel. No. : +91 22-2565-1355

FOR URAVI T AND WEDGE LAMPS LIMITED
sd/-

Niraj Damji Gada
Date : 18 April, 2024 Managing Director & CEO
Place :Mumbai DIN: 00515932

NOTICE OF POSTAL BALLOT

CIN: L31500MH2004PLC145760
Address : Shop No. 329, Avior, Nirmal Galaxy, L. B. S. Marg, Mulund (W), Mumbai-400 080 INDIA
Tel. No. : +91 22 2565 1355, Email id :- info@uravilamps.com, Website :- www.uravilamps.com

URAVI T AND WEDGE LAMPS LIMITED

POSSSESSION NOTICE
Whereas, the undersigned Authorized Officer of The Gadhinglaj

Urban Co-operative Bank Ltd, Gadhinglaj under The Securitisation and
ReconstructionofFinancialAssetsandEnforcementofSecurity Interest
Act, 2002 and in exercise of powers conferred under section 13(12)
read with rule 9 of the Security Interest (Enforcement) Rules, 2002
issued demand notice dated 06/05/2023 calling upon 1) Shri. Rakesh
Appasaheb Sasne, R/o Ajara Road, Kodda Colony, Kalleshwar Nagar,
Plot No. 24, Gadhinglaj, Tal. Gadhinglaj, Dist-Kolhapur(Borrower), (2)
Sou. Sonali Rakesh Sasne, R/o Ajara Road, Kodda Colony, Kalleshwar
Nagar, Plot No. 24, Gadhinglaj, Tal. Gadhinglaj, Dist-Kolhapur(Co-
Borrower),(3) Shri. Vivek Sadashiv Madalgi, R/o Ajara Road, Urban
Colony, Gadhinglaj, Tal-Gadhinglaj, Dist-Kolhapur ( Guarantor), (4)
Shri. Anil Vijay Kole, R/o Bazar Peth, Gadhinglaj, Tal-Gadhinglaj, Dist-
Kolhapur( Guarantor), to repay the amount mentioned in the said
demand notice being Rs. 59,52,325.00 ( Rupees Fifty Nine Lakh
Fifty Two Thousand Three Hundred Twenty Five only) due as on
31/03/2023 together with further interest at the contractual rate
of interest, cost, expenses etc.; thereon within 60 days from the date
of said demand notice. The Borrower and Guarantor having failed to
repay the amount, notice is hereby given to the Borrower and others
in particular and to the public in general that the undersigned has
taken Symbolic Possession of the properties mentioned herein below
in exercise of powers conferred on him under section 13(4) of the said
Act read with rule 9 of the said Rules, on 12/04/2024.

The Borrower and others in particular and the public in general
are hereby cautioned not to deal with the properties and any dealings
with the properties will be subject to the charge of The Gadhinglaj
Urban Co-operative Bank Ltd, Gadhinglaj for an amount of Rs.
59,52,325.00 ( Rupees Fifty Nine Lakh Fifty Two Thousand Three
Hundred Twenty Five only) due as on 31/03/2023 and further interest
at the contractual rate, cost and expenses etc.; thereon.

The Borrower’s attention is invited to provisions of the sub-
section (8) of section 13 of the said act in respect of time available to
redeem the secured assets.

Description of properties
All that piece and parcel of the plot of land bearing and known

as R.S.No. 65+1+2+3+4+5+6 ABC Plot No. 24 situated at and within
GadhinglajMuncipal Coporation area,Gadhinglaj, Tal. Gadhinglaj, Dist.
Kolhapur admeasuring about 206.8 Sq.Mtr. together with the RCC
building admeasuring about 196.00Sq.Mtr. and other construction
constructed thereon.
Date : 12/04/2024
Place : Gadhinglaj

sd/- Authorized Officer
The Gadhinglaj Urban Co-op. Bank

Ltd., Gadhinglaj

Franklin Templeton Mutual Fund

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Registered office: One International Centre, Tower 2, 12th & 13th Floor,
Senapati Bapat Marg, Elphinstone (West) Mumbai - 400013

Cordially invites you for a program under it's
Investor Education and Awareness Initiative.

Venue :
Malaka Spice, Oxford Properties,

Lane No 5, Koregaon Park, Pune-411001

Date: 20th April, 2024
Time: 10:00 a.m.

Contact Person: Swapnnil S Dixit (7777013421)

Due to limited seats, entry will be provided to registered attendees
only. Please call on the above number to register by tomorrow.

We look forward to your participation.

Franklin Templeton Mutual Fund

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Registered office: One International Centre, Tower 2, 12th & 13th Floor,
Senapati Bapat Marg, Elphinstone (West) Mumbai - 400013

Cordially invites you for a program under it's
Investor Education and Awareness Initiative.

Venue :
Ganesh Hall, New English School,

Tilak Road, Pune

Date: 20th April, 2024
Time: 6:30 p.m.

Contact Person: Srinivas B (9890199051)

Due to limited seats, entry will be provided to registered attendees
only. Please call on the above number to register by tomorrow.

We look forward to your participation.




